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IN THE CENTRAL ADMINISTRATIVE TRI BUNAL
. PRINCI PAL BENCH ‘
NEW DELHI .

0, A+233 of 1994

New Delhi, this the 1lth day of February, 1994.

Hon'ble Mr Justice S.K.Dhaon, Vice Chalrman
Hon’ble Mr B.N.Jhoundiyal, Member( A)

S$nt.Vijayamma Sasidharan,

Stenographer Gr.ll,

Bureau of Police Research & Development,

Ministry of Home Affiars, )

Govt, of India, Block XL, 3 & 4 Floor,

C30 Complex, Lodhi Road,

New Delhi. : o 0o o0cee Applicanto

(by Mrx C. B.Pillai, MVOCate)o
Vs,

l. Union of India through
Secretary,
Ministry of Hame Affairs,
Govt. of India, New Delhi.

2, Director General,
Bureau of Police Research &
Development, Ministry of Home Affairs,
Govt, of India, GO Complex, Lodhi Road,
New Delhi. :

3. SﬂtoKvoVija alakShm.l,
Stenographer( GrdiI,
Bureau of Police Research &
Developnent, Ministry of Home Affairs,
Govermment of India,
C30 Complex, Lodhi Road,
New Delhi,

4. Shri R.Ramesh Singh, Stenographer Gd.I1I,
Burcau of Police Research & Develp, Ministry
of Haome Affairs,(Central Detective Training
School), Ramanathpur, Amberpet, P.0.
HYderabado 060 eeo0 Respondentﬁio

g:deirﬁora_;)

Learned counsel for the applicant states
that the subject matter of this application is
under consideration before the appropriate authority,
He, therefore, prays that he may be permitted to
withdTaw this application with permission to file
a frésh\f{,if situation so demand§. Permission is

gmnted. The application is dismissed as withdrawn, -

ﬁ;afﬁlflﬁ//’f ( S.Kéghaon )

( B.N.Dhoundiyal)
Member( A) | ‘Vice Chairman.



